ITEM NO.101

COURT NO.4

SECTION II-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS
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Somi Sharma, Adv.

Binay Kumar, Adv.
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Shantanu Sagar, AOR
Prabhat Ranjan Raj, Adv.
Sidharth Sarthi, Adv.
Anil Kumar, Adv.

Gunjesh Ranjan, Adv.
Vaibhav Jain, Adv.

UPON hearing the counsel the Court made the following

ORDER

1. We are not inclined to interfere with the impugned judgment

and order passed by the High Court. The special leave petitions

are, accordingly, dismissed.

2. Pending application(s), if any, shall stand disposed of.

(DEEPAK SINGH)
COURT MASTER (SH)

(ANJU KAPOOR)
COURT MASTER (NSH)
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